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Record of Proceedings

the learned counsel for the Petitioner submitted that it

had filed the additional information on 30.4.2024 as sought by the Commission
vide Record of Proceedings dated 13.3.2024 and served a copy on the
Respondents.

2. On the specific query by the Commission as to the status of the actual date of
operation of the FGD system, the learned counsel for the Petitioner clarified that
though the anticipated date of operation was in April 2024, the same has been
delayed and is now expected to be in operation by the end of June 2024.

3.  The Commission, based on the submission of the learned counsel of the
Petitioner, observed that the Petition may be amended, considering the actual date
of operation of the FGD system. Thereafter, the Petitioner's prayer for a
provisional tariff will be considered.

4. None appeared on behalf of the Respondents despite notice.

ROP in Petition No.361/MP/2023 Page 1 of 2

A



5. Accordingly, the Commission directed the Petitioner to amend the Petition
based on the actual date of operation of the FGD system by 25.7.2024, after
serving a copy to the Respondents. The Respondents are permitted to file their
replies,on or before 16.8.2024, after serving a copy to the Petitioner, who may file

its rejoinder, if any, by 30.8.2024. Pleadings shall be completed by the parties by
the due date mentioned.

6. The Petition will be listed for hearing on 10.9.2024.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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